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Virendra Pal Singh,
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Barods Houss,
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Thri Justice K. M. éagarwal,
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Heard  the learned counsael for the appl

admission.

According  to the learnad counsel, the applicant

wWwas given adhoo promotion becausze there was no
J

©oawvallable for him  on which he could be  taken

regular  basis.  Subs unnTlv he was regulariced
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bas By The impugned show cause notice, ho

.

called upon to show cause why that retrospective

may not ba2  advanced  to the dats of WECAnCY i

guota. The learned counsel states that reply to

natice hazs been filed but ths appointing authority

,
:}%w/iﬁmt taken any decision on the same.
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In the circumstances aforesaid and in wiew of
tha Faqt that the decision of ths smplover is awalted,
WE Aarse of the view that this spplication is premalturs
and accordingly it is hereby summarilly dismisaed with
liberty to the applicant to Ffile fresh application if

the smplover takes any decision adverzs Lo the

t of the applicant.

.

{ K. M. Agarwal )
Chalerman




